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J U D G M E N T 

K.P.ACHARYA,VICE-CHAIRMAL,In i-us application under SeCtion 19 of the 

Mministrative Tribunals Act,1985, the applicants( six in number) 

pray for Quahing of Annexure-3 as arbitrary,malaflde, discri-

minatory anc i11ega1nd for regular absorption of the applicants 

as Extra-Departmental Mailman. 

2. 	Shortly stated, the case of the applicants is that they 

were workinc, as casual workers as Extra-Departmental Mailman 

in the Head Record Office, Railway Mail Service,'N'Division, 

Cuttack. The applicants' case is that vide Annexure-3 dated 

6.8.1990 the Senior Superintendent of R.M.S.'U'DivisiOn,CUttaCk 
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has ordered disengagement of the applicants from the post of 

Extra-Departmental Mailman. Hence, this application hsbeen 

filed with the aforesaid prayer, 

In their Counter, the respondents maintained that th 

applicants having been found to be surplus and they being oril 

substitutes, they have no right to claim that their engagemen 

should continue, 

We ha;e perused the contents of Annexure-3 and so also 

the averments made in the original application and in the 

counter, Nowhere it is stated that the petitioners are 

disengaged from their casual work. The Postal Department 

a largek Orqaniation we are sure, the applicants can be adjus 

in some other Offices and we further direct that the princip 

laid doyn by Their Lordships of the Hon'ble Supreme Court 

in the judgment reported in AIR 1987 SC 2342( Daily rated 

casual labour employed under P& T Department through Eharatiya 

Dak TarMazdoor Manch v, Union of India)be folled. Incidental1 

we may say that after the judgments of the Hon • ble Supreme 

Court on this point were delivered including the judgment 

referred to aove, the Director General, Posts has also issued 

circu].ars for ccnp1iance of the principles laid dn by Their 

Lordships in their judgments. 

We hope aid trust that the Postal authorities of Orissa 

Circle will follow the observations of their Lordships in the 

above judgment and also the observations in similar judgments 

and the directives contained in the letter of the Director 

General, Posts. 
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6, 	Thus, this application is accordingly disposed of 

leavincj the parties to bear their aqn costs. 

A 

Vice-Chairman 	J '- 

Central AdminiEtrativeT# êl' 
Cuttack 3ench, Cuttack 	. 	* 
January 	,1991/Sarangi. 
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